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loint applications, duty rupported by affidavit5, fited by both th€ parties in
respect ofa settlement arrived at has been taken on record. In terms thereof, it
k submitted rhat the p€titione/s shares ,tand transferred to the respondent.

Sinc€ the matter has been settted out of the Court and nothing further survtves,

the petitioner praysthatthe cas€ be disposed off. Oismissed as withdrawn.
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